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Status Report in compliance with the Hon’ble National Green Tribunal, Principal Bench, New 

Delhi order dated 15.11.2021 in the matter of OA No. 667/2018 (Mahendra Singh Vs. State of 

Haryana and Ors) with OA No. 679/2018 (Tejpal Vs. State of Haryana and Ors) and OA No. 

599/2019 (Bishamber Singh Vs. State of Haryana and Ors). 

 

Hon’ble NGT in its order dated 15.11.2021 in (1) OA No. 667/2018 titled as Mahendra Singh Vs. State 

of Haryana and Ors. (2) OA No. 679/2018 titled as Tejpal Vs. State of Haryana and Ors)., (3) OA No. 

599/2019, titled as Bishamber Singh V/s State of Haryana & Ors, directed as follows:                         

   “Let a six-member joint Committee of CPCB, State PCB, District Magistrate, Mahindragarh, 

jurisdictional Conservator of Forest, nominee of IIT Delhi with expertise on the subject of air pollution and a 

Pulmonologist, nominated by DG Health, Haryana meet within two weeks and ponder over the issue. The 

CPCB and the State PCB will be nodal agency for coordination and compliance. They may interact with the 

stakeholders, including the representatives of the stone crushers, who may be informed about proceedings 

before this Tribunal by the State PCB, in coordination with any other concerned authorities, in an appropriate 

manner by e-mail or otherwise. Any expenses to be incurred will be borne by the State PCB, subject to further 

orders. The District Magistrate may provide logistics for execution of the order. The Committee may give a 

report about the number of stone crushers and mineral grinding units which can be allowed and subject to what 

conditions, having regard to air pollution load and adverse impact on public health. The report may be 

furnished within three months by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR 

Support PDF and not in the form of Image PDF which may also be uploaded on the website of the State PCB 

for information of all the affected stone crushers who will be at liberty to file their comments, if any, to the report 

before this Tribunal within 15 days of uploading of the report.” 

1. That in compliance of order dated 15.11.2021 passed by the Hon’ble Tribunal, interim status report has 

been submitted on 08.07.2022 to Hon’ble NGT in which progress of various concerned departments 

and organizations has been submitted. The copy report dated 08.07.2022 is again annexed herewith as 

Annexure-I. 

2. That in compliance of the above said order, a meeting was held on 03.08.2022 at Mini Secretariat, 

Narnaul which was attended by the representative of the CPCB, IIT New Delhi and other concerned 

Departments of the District. The copy of letter dated 05.08.2022 whereby minutes of meeting dated 

03.08.2022 were circulated. The minutes of meeting is annexed herewith as Annexure-II.  

3. The IIT, Delhi has also monitored the Air Quality at various locations in District Mahendragarh as a part 

of their Inventorization study and also doing analysis of the same. They required data of dust 

contribution due to movements of vehicles. That in furtherance of letter dated 26.08.2022 issued by the 

HSPCB, the Mining Department, Narnaul was asked to provide data to IIT, Delhi urgently required i.e. 

of weighing scale / No. of trucks/E-ravana  
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Haryana State Pollution Control Board
       REGIONAL OFFICE, LALA NEMI CHAND SINGHAL ENCLAVE, SOHNA ROAD

NEAR PUNJAB NATIONAL BANK, DHARUHERA
         Tele Fax:  01274-244241
E-Mail:  hspcbrodr@gmail.com

To
1.        The Deputy Commissioner
           Mohindergarh at Narnaul
2.        The Regional Director
           CPCB, Regional Directorate, Chandigarh
3.        The Associate Professor,
           IIT, New Delhi
4.        The Chief Medical Officer,

Narnaul, District Mohindergarh
5.        The Superintendent Engineer,

Public Health Engineering Department
           Narnaul, District Mohindergarh    
6.        The Divisional Forest Officer,

Forest Department, Narnaul, District Mohindergarh
7.        The Executive Engineer
           PWD B&R, Narnaul, District Mohindergarh
 

S u b . -      Minutes of the meeting held on 30.11.2021of Joint Committee       
constituted in compliance of NGT order dated 15.11.2021, (1) OA No.         
667/2018 titled as Mahendra Singh Vs. State of Haryana and Ors. (2) OA No.
679/2018 titled as TejpalVs. State of Haryana and Ors), (3)OA No. 599/2019,
titled as Bishamber Singh V/s State of Haryana & Ors.

 

           Kindly refer to the subject noted above, please find enclosed herewith the
minutes of the meeting held on 30.11.2021 of Joint Committee constituted in
compliance of NGT order dated 15.11.2021, (1) OA No. 667/2018 titled as Mahendra
Singh Vs. State of Haryana and Ors. (2) OA No. 679/2018 titled as TejpalVs. State
of Haryana and Ors), (3) OA No. 599/2019, titled as Bishamber Singh V/s State of
Haryana & Ors.at DC Camp office, Narnaul, District Mohindergarh. The next date of
hearing is fixed for 07.04.2022.
 

            Submitted for you kind information and necessary action, please.
 

DA/- Minutes of Meeting
 

CC:-   
A copy of above is forwarded to the Chairman, HSPCB, Panchkulafor kind

information and necessary action please.
                                                                                                                              
                 

                                   
Regional Officer
Dharuhera Region

File No.HSPCB-230006/6/2021-Region Dharuhera-HSPCB
I/83823/2021
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Minutes of the meeting held on 30.11.2021of Joint Committee constituted in compliance of 

NGT order dated 15.11.2021, (1) OA No. 667/2018 titled as Mahendra Singh Vs. State of 

Haryana and Ors. (2) OA No. 679/2018 titled as Tejpal Vs. State of Haryana and Ors), (3)OA 

No. 599/2019, titled as Bishamber Singh V/s State of Haryana & Ors. 
 

The Hon’ble NGT vide order dated 15.11.2021 in the matter of(1) OA No. 667/2018 titled as 

Mahendra Singh Vs. State of Haryana and Ors. (2) OA No. 679/2018 titled as Tejpal Vs. State of 

Haryana and Ors)., (3) OA No. 599/2019, titled as Bishamber Singh V/s State of Haryana & Ors. 

directed in para No. 16 that : 

“Let a six-member joint Committee of CPCB, State PCB, District Magistrate, Mahindragarh, 

jurisdictional Conservator of Forest, nominee of IIT Delhi with expertise on the subject of air 

pollution and a Pulmonologist, nominated by DG Health, Haryana meet within two weeksand 

ponder over the issue. The CPCB and the State PCB will be nodalagency for coordination and 

compliance. They may interact with the stakeholders, including the representatives of the stone 

crushers, who may beinformed about proceedings before this Tribunal by the State PCB, 

incoordination with any other concerned authorities, in an appropriatemanner by e-mail or 

otherwise. Any expenses to be incurred will be borneby the State PCB, subject to further orders. 

The District Magistrate mayprovide logistics for execution of the order. The Committee may give 

areport about the number of stone crushers and mineral grinding unitswhich can be allowed and 

subject to what conditions, having regard to airpollution load and adverse impact on public health. 

The report may befurnished within three months by e-mail at judicial-ngt@gov.in preferablyin the 

form of searchable PDF/ OCR Support PDF and not in the form ofImage PDF which may also be 

uploaded on the website of the State PCBfor information of all the affected stone crushers who will 

be at liberty tofile their comments, if any, to the report before this Tribunal within 15days of 

uploading of the report.” 

Accordingly, a meeting of six members committee as per the direction Hon’ble NGT was 

held on dated 30.11.2021 in compliance of Hon’ble NGT order dated 15.11.2021 in the matter of (1) 

OA No. 667/2018 titled as Mahendra Singh Vs. State of Haryana and Ors. (2) OA No. 679/2018 

titled as Tejpal Vs. State of Haryana and Ors)., (3) OA No. 599/2019, titled as Bishamber Singh V/s 

State of Haryana & Ors.Mohindergarh at Deputy Commissioner Camp OfficeNarnaul to submit the 
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compliance report well within the stipulated time period to Hon’ble National Green Tribunal, New 

Delhi.The list of officers attending the meeting is enclosed as Annexure- A. 

Sh.MohitMoudgil, Regional Officer, HSPCB has briefed the status of stone crushing and mineral 

grinding units established/operatedalongwith the study of carrying capacity previously conducted in 

compliance of Hon’ble NGT order dated 03.12.2020 in (1) OA No. 667/2018 titled as Mahendra 

Singh Vs. State of Haryana and Ors. (2) OA No. 679/2018 titled as TejpalVs. State of Haryana and 

Ors), (3) OA No. 599/2019, titled as Bishamber Singh V/s State of Haryana & Ors.  

During meeting, the following discussions wereheld:- 

1. Representative of IIT Delhi and CPCB advised that there is a need to develop an emission 

inventory for this area to understand the contributions of different sources to the PM10 

concentrations so that the necessary actions can be taken to ensure that the air quality 

standards prescribed by CPCB are met and also for developing the exhaustive emission 

inventory for the selected villages of the District;i) Inventory of source of pollution of whole of 

the District needs to be carried out. ii) Then AAQ monitoring needs to be carried out. 

Monitoring of all the source of pollution i.e. vehicle plying, hot spots, road dust, 

transportation, dust emission etc. needs to be carried out. iii) After that carrying capacity will 

be calculated.  

2. The joint committee discussed the issue that whether all the stone crushers are using treated 

water for sprinkling purpose from STP of PHED, if doing so then it would be ideal condition 

or from other sources. 

3. PWD, B&R Department, Narnaul should work upon to make the concrete roads as per their 

provisions in and around stone crushing zones and nearby villages to suppress the dust 

emission. 

4. Representative of IIT Delhi deliberated upon that why the stone crushing units / association 

not contributing in making the roads in and around the stone crushing zones. If they don’t 

contribute then they should reduce their crushing capacity accordingly. 

5. The joint committee discussed the health issues. Pulmonologist emphasized to identify the 

source of pollution and their effect on the employees working in stone crushing unit and 

surrounding villagers. He informed that,they have carried out study previously. For carrying 

out such kind of study, digital X ray machine is required for identifying silicosis patients.  For 
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such kind of study 250-300 patients are required to get better results. They can get help from 

Medanta Hospital mobile support. In this Civil Surgeon added that digital X-Ray can be got 

done in Civil Hospital, Narnaul.  

6. The Divisional Forest Officer needs to verify their necessary permission and green belt 

provided by the unit to the said site in question as per their applicable Laws/ Acts/ 

Notifications/ any orders amended from time to time in this regard and will compile report in 

this regard. 

7. The joint committee visited the stone crushing zones and mineral grinding unit and interacted 

with various stake holders.   

8. The Deputy Commissioner asked the members to develop the road map for further course of 

action in order to comply with the various directions in the NGT order which will be discussed 

in the next meeting, to be scheduled soon.  

The meeting ended with the vote of thanks to be chair 
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DEVELOPMENT OF EMISSION INVENTORY FOR EIGHTEEN VILLAGES OF 

MAHENDRAGARH DISTRICT IN HARYANA 

by 

Dr. Sri Harsha Kota  

Department of Civil Engineering, IIT Delhi 

 

Introduction: 

Air pollution is a matter of serious concern for developed, developing and underdeveloped 

nations as it is a local as well as a global issue. Air pollution can be described as contamination 

of the atmosphere by gaseous, liquid, or solid wastes or by-products which endanger human 

health and welfare of plants and animals, attack materials, reduce visibility or produce 

undesirable odours. The most important components of emissions to air include carbon dioxide, 

carbon monoxide, sulphur oxides (SOx), methane, non-methane volatile organic compounds 

and nitrogen oxides (NOx), Particulate matter (PM), ions and heavy metals associated with PM. 

While some pollutants are released by natural sources like volcanoes, coniferous forests, and 

hot springs, most of them are emitted by the burning of fossil fuels, industrial sources, power 

and heat generation, waste disposal and the operation of internal combustion engines, etc. The 

increased air pollution levels can be mainly attributed to rapid industrialization and 

urbanization. Most cities in the country are facing the problem of air pollution. Indian cities 

have experienced a phenomenal increase in population, industry, and vehicles. Given the 

current rapid rate of economic development of India, the further degradation of air quality is 

likely to occur in future and hence preventive measures become imperative. It becomes 

extremely necessary to make use of scientific tools available for decision making. Air pollutant 

emission inventory (EI) and air quality modelling are some of these tools. Emission Inventory 

provides the fundamental knowledge for understanding local and regional air pollution, its 

transport, and impacts. Emission Inventory is a structured collection of information about 

emissions of pollutants in a specified area. Emission inventories with highly resolved temporal 

and spatial information are urgently needed to combat the increasing urban and regional air 

pollution. An exhaustive and quality emission inventory should be able to provide a reliable 

estimate of total emissions of different pollutants, their spatial and temporal distribution, 

identification, and characterization of main sources and tracking progress towards air pollution 

Annexure-II
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control. In addition, emission inventory can be used for air quality modelling for developing 

air pollution control strategies for attaining air quality standards. Policymakers and researchers 

face challenges in forming effective air quality management strategies in absence of a 

structured emission inventory. This information on emission inventory is an essential input to 

air quality models for developing strategies and policies. The goal of emission inventory 

development is to identify and achieve emission patterns for deriving pollution control policies. 

 

Need for the study: 

Air pollution in the Indo Gangetic plains is one of the biggest challenges that require immediate 

attention. Mahendragarh district in Haryana has been an area of concern and is facing high 

concentrations of particulates. The area also has many stone crushers that have been a cause of 

concern. However, due to the lack of air quality monitoring stations in these regions, there is 

no available data of the pollutant concentrations in these regions. Also, high concentrations of 

particulates may cause serious health problems in the people living in this area. Thus, there is 

a need to develop an emission inventory for this area to understand the contributions of 

different sources to the PM10 concentrations so that the necessary actions can be taken to ensure 

that the air quality standards prescribed by CPCB are met.  
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Figure 1. Map of Mahendragarh district 

 

Objectives of the study: 

The main objective of the proposed project is to estimate the emissions of various sources such 

as vehicles, road dust, industry, stone crushers etc. to the total PM10 emissions in villages of 

Garhi, Zerpur, Kultajpur, Lutufpur, Faizabad, Mandlana, Raghunathpura, Karota, Gangutana, 

Bakhrija, Begopur, Dholera, Jainpur, Khatoli Ahir, Berundla, Panchnota, Khatoli Jat and Bayal 

in the Mahendragarh district. It is proposed to meet this main objective through the following 

sub-objectives: 

i. Preparation of an exhaustive emission inventory of PM10 from various sources for the 

selected villages in the Mahendragarh district of Haryana.  

ii. Preparation of action plans for these villages of Mahendragarh district. 
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Methodology: 

The source activities for air pollution in this region can be broadly classified as transport (motor 

vehicles), commercial activities, industrial activities, domestic activities, and fugitive sources. 

Clusters of small and medium scale industries are significant contributors to the air pollution 

of which, stone crushers are one of the most prevailing sources of air pollution in this region. 

Diesel driven tractors are the dominant sources of transportation in the region. 

In addition to industrial and automobile pollution, there are emissions from domestic cooking 

using fuels like wood, coal, biomass etc. Garbage burning may be a common practice and can 

be an important contributor to air pollution. The road condition may cause non-exhaust road 

dust emission in a significant amount as many roads in the Mahendragarh area are unpaved. 

An overall project methodology is presented in Figure 2. 

 

Figure 2. Overall Methodology for Emission Inventory 

ArcGIS will be used for the digitization of the emission inventory for this study because it is 

user friendly and is frequently used by the local authorities and research institutions for air 

pollution management. The topographical map, of cities, will be geo-coded as the base maps 

in the form of polygons for geo-referencing the other maps. The other maps (e.g., land use, 

road, and railway intersection) and ward boundary will be geo-referenced. Various thematic 

layers of gridded maps will be generated in GIS (e.g., road maps, population map).  
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Based on primary data from field surveys, major sources of air pollutants will be classified 

as:  

(1) Industries 

(2) Stone crushers 

(3) Mineral grinding 

(4) Vehicles    

(5) Domestic fuel burning,  

(6) Open burning (agricultural residue and garbage burning),  

(7) Hotel and restaurant fuel use,  

(8) Diesel generator (DG) sets  

(9) Road dust 

(10) Other sources (e.g., other fugitive sources).  

 

The methodology can be divided into two phases: 

1. Phase 1: 

The primary and the secondary data including the field survey data will be provided to IIT 

Delhi by Haryana State Pollution Control Board (HSPCB). All the requisite survey forms for 

each source will be provided by IIT Delhi.  

The following data is to be provided to IIT Delhi for this phase:  

 Boundary maps of the selected villages in Mahendragarh district to be provided. 

 Collection of activity data for industrial and domestic emissions including fugitive and non-

point sources. 

 Traffic survey at roads selected by IIT Delhi.  

 Road dust sampling at roads selected by IIT Delhi. 

 Secondary data such the meteorological data.  

 

2. Phase 2: 

Digitization of all the data and maps provided by HSPCB and preparation of gridded PM10 

emission inventory of the selected villages of Mahendragarh district will be carried out in this 

phase. The emission inventory developed in this phase of the project will help in estimating the 

contribution of different sources to the PM10 of these areas. 
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3. Phase 3: 

Using the developed emission inventory, action plans would be formulated to reduce the excess 

current pollution load, if any. Different scenarios used in these action plans include but are not 

limited to: 

i. Operating time and frequency of stone crushers to limit the impact on air quality. 

ii. Converting all the unpaved roads to paved roads. 

Project deliverables/Expected outcomes: 

(i) An exhaustive emission inventory for the selected villages of Mahendragarh will be 

developed. 

 

Duration: 

The proposed duration is three months. Zero date of the project is the date on which funds are 

received from HSPCB.  

Timeline: 

S. No. 
Description Month 

0 

Month 

1 

Month 

2 

1. 
Conducting surveys and data 

collection by HSPCB  

   

3. 
Digitization of maps and data 

collected  

   

4. Preparation of emission inventory    

7. Final report submission    

Note: The timeline starts from the zero date (date of receiving funds from HSPCB). 

 

Budget: 

   12 Lakhs INR (Exclusive of applicable GST)  
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Haryana State Pollution Control Board
       REGIONAL OFFICE, MAHENDRAGARH REGION AT DHARUHERA

 LALA NEMI CHAND SINGHAL ENCLAVE, SOHNA ROAD
NEAR PUNJAB NATIONAL BANK, DHARUHERA

         Tele Fax:  01274-244241
E-Mail:  hspcbromg@gmail.com

Time bound NGT
matter

To
               1.            The Associate Professor, Department of Civil Engineering
Block:V, Room:201,Indian Institute of Technology Delhi, Hauz Khas, New Delhi,
Email:- harshakota@civil.iitd.ac.in
                2.            The Regional Director, CPCB, Chandigarh

  Email:- sdave.cpcb@gmail.com
             3.         The Sub Divisional Magistrate, Narnaul, District Mahendragarh

  Email:- dfomgarh@yahoo.co.in
 

             4.            The Superintendent Engineer/All Executive Engineer                   
                                                    PHED, District Mahendragarh, Email:- 

5.         The Chief Medical Officer Narnaul, District Mahendragarh,
Email:- dhs.csmhn@hry.nic.in

6.         The Divisional Forest Officer, Mahendragarh
                        Email:- dfomgarh@yahoo.co.in

7.         The Xen, PWD (B&R), Narnaul, District Mahendragarh
                        Email:- pwd-eepd-narnaul@hry.nic.in

8.         The Mining Officer, Narnaul, District Mahendragarh
                        Email:- monarnaul@gmail.com

Sub.-   Minutes of the meeting held on 03.08.2022 at Mini Secretariat, Narnaul of
Joint Committee constituted in compliance of NGT order dated 15.11.2021, (1) OA
No. 667/2018 titled as Mahendra Singh Vs. State of Haryana and Ors. (2) OA No.
679/2018 titled as Tejpal Vs. State of Haryana and Ors), (3)OA No. 599/2019, titled
as Bishamber Singh V/s State of Haryana & Ors.

 

           Kindly refer to the subject noted above, please find enclosed herewith the Minutes
of the meeting held on 03.08.2022 at Mini Secretariat, Narnaul     of Joint Committee
constituted in compliance of NGT order dated 15.11.2021, (1) OA No. 667/2018 titled as
Mahendra Singh Vs. State of Haryana and Ors. (2) OA No. 679/2018 titled as Tejpal Vs.
State of Haryana and Ors), (3) OA No. 599/2019, titled as Bishamber Singh V/s State of
Haryana & Ors. The next date of hearing is fixed for 22.08.2022.
 
            Submitted for you kind information and necessary action as per minutes of meeting
and also requested to submit the required inputs/data within 07 days positively to this
office, please.

DA/- Minutes of Meeting 03.08.2022
CC:-   

A copy of above is forwarded the following for kind information and necessary
action please.

1.         The Chairman, HSPCB, Panchkula
2.         The Deputy Commissioner, Mahendragarh at Narnaul

                                                                                                                                                                                                                             
     

Regional Officer
                                                           Mahendragarh Region at Dharuhera

File No.HSPCB-230006/6/2021-Region Dharuhera-HSPCB
I/128325/2022
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The meeting was chaired by Deputy commissioner, Mahendergarh at Narnaurr and thelist of participants attending the meeting is enclosed as Annexure- A.
During meeting, the forowing points were discussed in detair and decisions were taken:_

Regional Ofiicer Mahendragarh briefed all
departments about the orders of Hon,ble NGT and ..r,,tn" '"'oers & representatives of

departments/asencies as ,r; ;:"" '::: ::: ":t: 
taken/prosress made bv the various

a B oT 2o2za n d n ext o.," J'ill,, Jr"l: i ffi;r; ;T._:::,f f X il:: ff:.;with .PCB' 
'T' 

Delhi, cMo' DFO, pHED, Mining Department to forow up in providing the



dara/report from the concerned departements at rhe earriest. Accordingly finar report can besubmitted in the Hon'bre NGT welr within time frame. sh. suneer Dave, Regionar Direclor,.PCB, Chandigarh arso requested ail rhe officers/officials ro take up this matter on priority asthis report is already delayed so that final recommenda

*.J:::[lllfllrtH,
Department, District Mahendergarh in 70 crushers sites and adjacent 11 virages to studythe effect of dusvpopuration on emproyees and viragers mainly respiralory disease,Anaemia, HB and
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^ ":::,,,":,,:;engaged in stone crushing activities/ prants such as use of masks & eye prolectionmeasures etc.

2. Fores,Green Belt Development;-DFO, Mahendragarh has intimaled about the statusthat till date no stone crusher unit has obtained i
rrom their department. A'er detair oo.r*,TJ'1.,"il:1.li.":"il::,illj3
inspection/verification is needed to be conducted by forest department for verification oflhe green belt developed by individual crusher unit. Further to inform concerned unitsabout scope of deveropment of green cover around the areas where crushers areeslabrished with the herp of owners of crushers & district administration where everrequired. Focus of prantation shourd be rocar species 

.that 
are besl suited in rocarenvironment and precautions to be taken with plantation for their effective survival andgroMh in long term. Being the member of committee this exercise is required to be takenat the earliest for which Deputy Commissioner, Mahendragarh also agreed.

3' Reuse of srp water:-status report submitted by pHED ti, date is briefed to thecommittee members that no such record/data has*t treateo se;r;;;; by the individu., .,rrn.,rl'il"l:,Tlt":;::l Tfiil,:,:
directed to submit data of treated effruent taken by stone crushing units from a, the srpof the District Mahendragarh to be provided for rast 04 months in representabre format,such details shourd be submitted at the earriest to the committee for further course ofaction accordingly.



4.

'T 'erhi 
study;-Representative of ,T, Delhi submitted the progress made tilr date intheir study' Further, he raised the point that onry 01 data is urgenry required i.e. data ofDharma Kanta / weighing scale / No. of trucks/e ri

0,0410i2 ttt OEll'll f,r concrudins rhe work ,,;::.: _":, : _:I:il"e,will required afleast 03 week time period after obtaining the required data.
Road Dust & Mining Data:-Mining officer, Narnaul arso joined the meeting & agreed totake up matter of providing data i.e E ravana for 2 days as desired by ,T Delhi for thestudy from their head office at the earriest. construction of pucca Roads where aisodiscussed and Mining officer stated that such proposar was arready taken up and sent toaulhorities for approval.

Ground water Exraction:'Ro, HSpcB had informed that 1g stone crushers wereidentified for iregar extracrion of the ground water. As action has arready initiated in thepast against 1g No' stone crushing units, show cause notices were issued on 06.04.2021by the then authorized officer, .GWA- cum- District MagistraterDeputy commissioner.The matter was also discussed with the members of the
water Resource nutnori4, arreaav constitued .no ir w.raclilffi":::ilili,iyr1l
to HWRA for further action i.e. imposition of Environemnt Compensation.

At end, the Deputy Commir

assinged to them *"u *nn,n i',llr 
again asked to all the deparments to complete work

Ihe meeting ended with the vote of thanks to be chair.

(

o.

#,,,ry,:,,
HSPCB, Mahendergarh

Submitted for approval please.

6,*
Deputy Commisioner,

Mahendergarh at Narnaul
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